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' GOVERNMENT OF MANIPUR
SECREFARIAT: LAW & LEGISLATIVE KFF:\fRS
DEPARTMBNT
NOTIFICATION ‘
Imphal, the 4th February, 1993 g
‘ No. 2/33/92- Leg/L — The followmg Act of the Legislature, Mampur which
. . received assent of the Governor of Manipur on 3-2-1993 is hereby pub]lsl}pd s
: in the Masipur Gazette. , '
- LJIBGMCHA SINGH,
Secretary to the Government of Mamipur.
— * “
. THE MANIPUR WATER SUPPLY ACT, 1992 | IVREAE
{ Manipur Act No. 1 of 1993) » , o

ACT :
t0 prowde for thc regulation ‘of water ‘supply in the State.

" BE it _enacted by the Logislature of Mamput in the Forty-thxrd Yeu of
the Republic of India as fcﬂows _—

4. Short title, extent and Ws—@m Ast magbe calledthc S
l&;mpur Water Supply Adt, 1992. ; \
| () It shall extend to whole of the State of Mampm'

© It shall come into force on such date and in such»uea&a& the Gavernment @ _
may, from time to time, notify. R : ' :
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(a) “appellate atpghoritg”',A;gieans “any officer a8 the" Gdgie'mment may, by
notification in the official Gazetie, appoiat for the purposes of this Act;

(b) “locel area” means a Municipality, a notified area or a town area
constituted under any law .for tae tiame beiag in force and includes such
other area as the Government may, from time to time, declare by
notification in the official Gazette; . c

- (¢) “local authority” means a municipal board, a notify area conamittee -OF . -
. a town arca co:ﬂmi;(;f_;?" CCuTsLY ed under any law for: the -time being
in force and includes such oth-¢ authtrity as the Government may; frony—ee
time to time, declare by hotilicition inthe official Jazetie; :
(d) “owner” ‘inciudesf— : i
(iy every person who is entitled for the time being to roceive any rent
in respect of the lind or building ;

(ii) a manager on behalf of suéh;person :

(iii)’ any agent for any such person}

(iv) an occupier 3

{e) “premises” means any land or building or ﬁért of ‘a” building" and -
includes th: garden, ground and outhouse if any appertaining to a
building or part of a building ; )

(f) “prescribed” means prescribed 'by the rules framed under this Act ;

(g) “prescribed authority” mezans the Executive Engineer of the Pablic Health
Eagineering Department or such other officer as the Government may,
by notification in the official Gazette, appoint ;

*

(h) “water works” means a lake, puinp, reservoir, cistern, tank, duct, whether
covered or open, sluice, main pips, culvert, eagine, hydrant, conduit
and machinery; land building or any device for supplying or used for
supplying water or for protecting sources of water supply and includes
such other streams, springs and well ‘as the Government may; by
potification in "the official Gazette, specify.~

3. Provisions of water:— (a) The Government may provide any area with
a supply of wholesome water for public, commercial and domestic purposes.

(b) Faqr the purpose of such water supply the Government may canuse to be
constructed or maintained such water works as may be necessary and may erect
stand pipes or-cause to be erected by the local authority sufficient and convenient
stand pipes, wells or pumps for the use of inhabitants of the local area. L

4. Supply of water other than domestic purposes:— (a) The prescribe¢ authority
may, subject to such conditions as may be prescribed, supply water for any purpose
other than a domestic purpose on receiving an application in the -prescribed -form:
specifying the purpose for which such supply. is required and the quaniity likely
to be consymed in connection therewith; and execution of a deed by the applicant
in the prescribed manner: - - B R L

Provided that the prescribed authority may withdraw such gupply‘at aﬁy tlme:

if considered necessary to do so, in order to maiatain a sufficient supply of water
for domestic purposes! Leig
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. :Provided further that for the purposes of watering lawns and -gardens, supply
of water shall be made on meter basis or in such other manner” as may be.
prescribed. e oo R

(b)Y No person shall, without the written permission of the prescribed éutbprity,
use water supplied under this section for.any purpose other than that for which
its use is sanctioned. ’ ‘ T e T T e e

- 5. Supply of water to -consamers:— The prescribed authority may, on,
application “by the owner of any premises in the prescribed manner and om
execution cf a deed in the preserited form, arrange for supplying water from the,
distribution pipe to him for don.estic purposes or for other puipcses in such
quantities as it may be deemed reasonahle, and may at any time lisait the quantity
of water to"be supplied whenever considered necessary. 2 R e o A
-~ Explanation:— A supply of water for domestic purposes_shall net be _deemed
to inciude, a supply,— o AR
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(8) foranimals kept for commercial purposes, or for washing vehjcles where

such vehicles are kept for sale or hire or where such vehicles are repaired, -

serviced or overhauled such as workshops;

(b) for any trade, maaufacture or business; -

(c) for fountain, swimming peols or for any ornamental or mechanical’
purpose; ’ ’ : .

@ for purp056§ of watering a lawn or garden; o= T

(e) for construction cf building or for filling private ponds or tanks except
Storage - reservoir constructed for “domestic -use- as approved by the
prescrived authority. - R R
6. Disposal of application:— The prescribed authority shall dispose off am

application ‘for supply of water within such period as may be prescribed.

7. Expenses of connection:— When the request of the applicant for grant of
water supply is accepted by the prescribed authority under sections 4 and 5; such
applicant shall at his own cost, provide all communication and service pipes and
fittings-and cause to be carried out all work of laying and jointing such commu-
nication and service pipes and fittings in the premises for which such connection
is sanctioned. ,

8. Validity of permission:— An order permitting water supply under this Act
shall be valid for a period of six momths from the date of its issue and if the
person -to .whom such permission is granted fails to get his premises_fitted -with
pipes and  necessary connections within the said period, the permission shall be
deemed to be inoperative. , -~ :

9.. Notice:— 1, at any time, supply of water is proposed to be stopped for
more than forty eight hours 'in ‘any- local area, -the- prescribed authority may.
inform the general public through mass media or public notice. L

10. Power to lay or carry pipes:— The Government may lay or carry any
pipe, for the purpose of arranging or maintaining supply of. water, through,
across, under or over any public land, road street and may, at all times do all
acts and things which may be necessary or expedient-for repairing or maintaining
such pipes in an effective state for the purpose for which the ssme-mey be used:
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L ;’x};vidpd. that such esecution of works shall be carried out With least
finconvenience to the public and within a reasonable time:

. Prayided further that reasonable compensation as approved by the prescribed
enthority shall be paid to such owner for any damage sustained by him and directly
oceasioned in carrying out such operations: ‘ : ’

Provided also that the prescribed authority shall cause not less than fiftcen
days’ notice in writirg to be given to the owner, before commencing any operation
under this section, except inbwses, where urgent action is considered necessary,
the prescribed authority may, by order dispense with such notice.

11. Charges for water supply:—The Government may, from time to time by
notifioation in the official Gazette, fix the fiat rate or rates of charges on motered
basia or on the basis of number of points installed or the dimension of water
p{ﬂc connected or otherwise, payable by the consumers for supply of water undes
thls Act:

_ Pt{ividcd that the rate of charges for' supply of water other than domestic
purposes shall not be less than double the rates charged for domestic uses.

12. Meters:— (a) The prescribed authority may install meter for the purpose
of measuring and recording the quantity of water consumed in any premises or
by any person at the cost of the consumer who will deposit the amount as fixed
by the Qovernment, to the Putblic Health Fngineering Department. -

(b) The prescribed authority may fixa meter at a convenient point within the
premises of the consumer.

13. Repairs:— All meters, connections, pipes and other works ineidental to
the supply of water to any building or land shall be supplied, repaired, extended
-and altered as may be necessary at the expense of the comsumer buf shall be
under the control of the prescribed authority.

14, Separation of premises for water supply:— In any case in which a service
line from the main line or distribution pipe supplies water to two 'or more premises,
the presciibed authority may, by written notice require the owners of such premises
to lay separate service pipes for the separate premises and the expenses thereof
shall be borne by- such owner in such proportion as may be determined by the

prescribed authority.

cause to be made any connection from conveying main.

~ 16. Indemmity:— The Government shall not be liable' to any damage osf
penalty for discontinuing the supply of water or failur to supply water to any
local area if the cause of such failure is beyond the control of the Goverament.: -
- 17. Maintenance of supply of water:— The prescribed authority may, from
time to time regulate the supply of water under this Act. o e

18. Structure over water works:— No structure shall be erected over or under
a¥¥y water-works without the written permission of the prescribed authority.

15, Connection from conveying maini— No person shall, at any time make or

.. f(,gq!@l;i!giti‘on of acﬁv.ies,:fNo person shallr— ‘ B y

“(8)" réméve, dlter, injure, damage or in any way interfe j(lje«_,_j't:h_t.laﬂ?d‘emed .

Warer “woiks; =
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(b) carry on within the area aforesaid any operation of manufacture, trade
or agriculture or do any act whereby the water of any such water works
may be rendered less wholesome; ' . :

(6) do any other act which the Government may, notify in the official
Gazette, \ '

20. Meter reading:— The prescribed authority may authorise any person
to take reading of meters installed in any premises to which water is supplied
under this Act, ' .

21. Obligation of the owner to give notice of waste of water:— The owner of
every premises in which water is supplied for a specific use under this Act and
water so supplied is misused within his knowledge shall be bound to give notice
of the same to the prescribed authority. '

-22. Power to enter premisesi— (a) Any person authorised in this behslf
by the prescribed authority may enter into any premises for the purpose of
inspecting any water installation.

(b) If such person is, at any time, refused admittance into such premises
for the aforesaid purpose or is prevented from making such examination, the
prescribed authority may, after giving notice of not-less than twenty four hours,
cut off the supply of water to that premises;

Provided thatif any such place is an apartment in the actwal occupancy
of a woman who, according to custom does not appear in public, such officer
shall, before entering such apartment, give notice to such woman that she is at
liberty to withdraw and shall afford her every reasonable facility for withdrawing,
and may then enter the apartment.

23. Disconnection of water supplyi— (a) Notwithstanding anything contained
in this Act, the prescribed authority may cut cff the connection of any premises to-
which water is supplied under this Act or may turn off such supply on any of the
following grounds:— ’

(i) if, after the receipt of a written notice from the prescribed authority
requiring him to refrain from so doing, the owner of the premises continues
to use the water or to permit the same to be used in contravention of this
Act or any rule made thereunder; -

(i) if any pipe, tap, work or fitting connected with the supply of water to the
premises be found, on inspection by an authorised person, damaged or
to be out of the repair to such an extent as to cause so serious a waste
or contamination of water that in the opinion of the prescribed authority
immediate prevention .is necessary; or »

(iii) if there is any water-pipe situated within the premises to which no tap
or other efficient means of turming the water off is attached; or

' (iv), if, by reason of a leakige in the pipe, or fitting, damage is caused to
the public street and immediate prevention 8 necessary; or ,

(%) if the owner of the premises refuses or neglocts to pay a bill of water
charges within fifteen days from the date of the receipt of the bill; or -

-. (vi) gif the premises are unoccupied; o8- oot o -

(vii) If direct pumping of water from the water pipe i dono by & consumer.
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. (®) When the supplyhas been-eut off ar turned off under clause (v) of sub-
scetion (a); the prescribed gdthority.shall  restore the. sppply on payment of all
sums for non-piyment of which thé supply. wag cut off. gr fam g, off plus
reconnection fee as may be fixed by the Govérnment from time to time.

(¢) No action taken under this section shall relieve any porsort from any
penalties or liabilities which he may otherwise have incurred. . .

24. Injuring meter or fittings:— No person shall injure or saffer to bb
injured any meter or fitting. = o

25. Fraud ix respect of meters:— No persoii shall—

(a) alter the micter index, or prevent any meter from recording the actgal
"~ quantity of water supplied; or .

(b) abstract or use of water ‘before it has been recorded by the meter.

26. Appéﬁis:’— {ay Subjeci 10 the provisiors of sub-section (b), an appeal
shall lie from every order of the prescribed avthority under this Act to the
appellate authority. , .

(d) Every such appeal shall be preferred within 'hinéty days from the dét';
of urder. '

(¢) On receipt of any such appeal, the appellate authority shall, after giving
the appellant a reasonable opportunity of beirg heard and after making such
enquiry as it deems proper, dispose off the appeal.

27. Penalties:— A person who contravenes any of the provisions of. this act
and rules fram.u there under shall be punished with simple imprisonment of one
month with iray extend to six montbs, or with fine of rupees five huadred which
may e¢xtend to rupees three thousand, or with both. X

28, Repeated offence :— Whoever, having been coavicted. of an offenca
punishable under this Act, is again guilty of an offence under this Act shall be
subject for every such subsequent offénce to imprisonmént which may extbnd ‘to
one years, with or without fise, ’ ‘

29. Sanctiou of Prosecution :— No prosecution shall be instituted ander thig

Act without the permission in wiiting of the prescribed authority.

~ -

direct tHdt any power. exercisable by it under this Act . Tole made thereunder
shall, in relation to such matters and subject ¢o suck conditjons as g ¢ Ba specified
in the directions, be exercisable also by such officet or authority sibbtdinate to
the Govegnment as may be specified in the, notification. = '

31. Protection of acﬁpii taken under tihi:s Xct:;—‘-JNo suit prosecution or other
proceeding shaillk lis against dny pefdiri for #n9Bihgdéne of intendéd to be dona
under this Act: ia good: fRith; - EERM :

.. 32: Wower to maké wiluss(X) The Govedirmpnt mdy ake ralés fok clying
into- efitdt the provisio nt‘éthisﬁx&.z-: Rt e S

~ (b) In particular and without projudiU<Ie Rmiralty 555 foisioitg powver
such ryles. Ay DEQWIAR FQRI =1 5, ot ey i senn

WTF 4 e > &

30. Delegationi:— The Governhént may, by notificatiag i ths 5fcial Gazotte,

b
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() regulating the size and nafure of pipes, taps and- other fittings whethén
within or outside any premises; . )

(i) the prevention of injury or contamination to sowrces and means of water
supply and appliances for the distribution of water;

(ii) the manner in which connections with watey works, pipes may be
constructed, altered or maintained;

(iv) the use, maintenance and inspection of meters and all meters in connection
with the use of water and turning on and off and preventing waste
of water; ‘

(v) the area of a lawn or garden ;
(vi) any other matter which is to be or may be preseribed,

\

(¢) Every rule made under this Act shall be laid as soon as may be after
it is made, before the Assembly while it is in session for a total period of nog
leas than fourteen days which may be comprissd in one session or in two or more
successive sessions aad if before the expiry of the session in which it is so laid
or the sessions aforesaid, the Assembly makes any modification in the rule or
decides that the rule should not be made, the rules shall thereafter have effect on
only in such modified form or be of no effect, as the case may be, so, however,
that any such modification or annulment shall be without prejudice to the
validity of anything previously done under that rule,

33. Repeal and Savingsi— (1) The Manipur Water Supply Act, 1973
(Manipur Act No.'6 of 1973) shali stand repealed on the day this Act comes
into force.

(2) On and from the date on which the provisions of this Act are brough
into force in the State of Manipur, anything done and any step taken (including
order, scheme, rule, form or notice) any action taken under the repealed Act
shall, in so far as itis not inconsistent with the provisioas of this Act, continue
to be in force unless antil it is superseded by anything done or aay action taken
in accordance with law. :

Printed at the Directorate of Ptg, & Sty., Manipur/320-C/4-2-93.





